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water upply Scheme for Kerala 

13 6. SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister of 
WORKS AND HOUSING be pleased 
to state: 

(a) how many water supply schE:-
mes of Kerala are pending with Ctnt-
r al Government for clearance; give 
details; 

(b ) the reason for delay b , giving 
clearance ; and 

(c ) wh n the clearance is expected 
10 b e ~iven for each scheme, giv de-
tails '? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND 
WORKS ANn HOUSING (SHRr BU-
TA SINGH): (a) Since 1977-78 rural 
water supply schemes coveri Ll~ , 2-4 
p roblem villages at an estimated cost 
of Rs. 2,557.326 lakhs have been ap-
pro ed with respect to Kera]a under 
t he Centrally sponsored Accelerat ] 
Rural Wat r Supply Progra:nm . 
'There is no scheme pending c!c~ arance 
with thii Ministry now. 

( b ) and (c). Do not arise. 

Prolr in Exploratory Fbhinl Ope· 
ration at VizhiDjam 

1367. SHRI A. NEELALOHITHADA-
SAN NADAR: Will the !\iinlster 01 
AGRICULTURE be pleased to gtate ~ 

(a) the progress of the exploratory 
fishing operation at Vizhinj am; 

(b) where the report is satlsfa-ctory; 
and 

(c ) the reasons for the delay 0 .1 the 
part of the Central Government in 
givina sanction to the second and 
third stages of Vizhinjam fishing har-
bour project? 

THE MINISTER OF AGRh.:UlJ-
TURE (RAO BIRENDRA SINGH). (a) 
Progress Report on the explor lion . .ot 
Wadge Bank Area conducted dUl'lne 
Jaunary to June, 1982 bas also Leer 
received. 

(b) The Report establish s the ex-
ploitable fishery resources in the area, 

(c) There has been no delay. 'llh 
scheme has been circulated +'0 tbl:"' 
Appraising Agencies before taking the 
investment decision. 

Implementation 01 Land Ceilin cl 

1368. SHRI LAKSIlMAN MALLrCK: 
Will the Minister of RURAL DEVE-
LOPMENT be pleased to state: 

(a) when was the Land C(:~ ilill~ Act 
implemented in different States; 

(b ) whether such Act has al':lO r· 
mained in force in Orissa ; 

(c) if so, the total acres of l aud 
taken possession of by the Gave ,"'. 
ment from the big farmers of Orissa; 

(d) the names of those f~rm~ t' s and 
the total acres of surplus land which 
have b en taken from them; a~ld 

(e) the efforts made by Gov~ (' ment 
for the distribution of the .:;urplus land 
among the landless poor? 

THE MINISTER OF STATE 0 
THE 'MINISTRY OF RURAL DEVE-
LOPMENT (SHRI HAIUNATHA MIS-
RA) : ("a) A statement is enclosed. 
This will indicate the dates of enfor-
cement of the Act enacted along tlle 
lines of the national guidelines on 
ceiling on agricultural holding if:sued 
by the Govt. of Indja in 1972. 

(b) to (d). Possession of 123453 
acres of land has been taken undel 
the land ceilini' law of Orissa. Of this 
105574 acres have been distributed to 
80918 landless and other eligible fami· 
lies in the State. The names of farmer& 
from whom surplus lands hav~ been 
obtained are too numerous to be kept 
by the Govt. of India. Records at them 
are not collected and -maintained by 
the Govt, of India. 




